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M<rtion Motion
CORRECTION OF ANSWER TO 
WfSTABRED QUESTION No. 3911 
DATED 10-12-1974 RE; BASIS FOR 
ALLOTMENT OF PETROL PUMPS 

TO STATES.
THE DEPUTY MINISTER IN THE 

m i n i s t r y  o f  p e t r o l e u m  a n d

CHEMICALS (SHRI C. P. MAJHI): 
While laying o» the Table of the 
House the reply to the Lok Sabha 
Unstirred Question No. 3912 on 
Wtb December, 1974, I had, inter 

given in the tabular statement 
in reply to parte (a) and (b) of the 
question the figures against U.P., 
Delhi and Haryana in respect of 
Burmah-Shell during the year 1973 
as nil, 8 and nil respectively. These 
figures were erroneously furnished 
by M/s. Burmah-Shell Oil Storage *  
Distributing Co. of India Ltd. Later 
on when a copy of the reply was 
sent to the Company, the company 
have furnished the figures for UP., 
Delhi and Haryana as 7. nil and 1 
respectively. The total No. of retail 
outlets of Burrnah-Shell during 1973 
remain unchanged

2. To the extent Indicated above, I 
crave the indulgence of the House 
to correct the reply previously 
given. I wish to add that the incor
rect information earlier given was 
due to its having been furnished 
hurriedly by the company. The 
Company has expressed its regret 
for the error.
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erjnmeat to prevent the high office 
0 #' fhie Attorney-General Irom 
being used in the .writ petition

challenging the validity of the 
amendment of the Representation 
of the People Act before the Alla
habad High Court, which Involves 
the Prime Minister and which is 
already related to the election 
petition now being argued in that 
court and gross impropriety com
mitted by Che Central Government 
in permitting this to happen."
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This is not a fit case for «n  ad
journment notion.
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SHRI JYOTIRMOY BOSU /Dia

mond Harbour): Before the High
Court he has criticised a judgment of 
the Supreme Court He has talked 
o f ’ ithe judges./. (Tntetrt&tto$ft

MR. SPEAKER: 1 am n &  citin g
him. I given m y'etaseat
to the Adjournment motion.


